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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : NYDERABAD BENCH

- AT PYDERABAD " "
0,Ry 246/91, Dt. of Decision : 14.6,94.
-
. ~
Syed MoNd, SMujaat Hussain .. Applicant
\Is

1. Governmant of And”ra Pradesh
rep, by its chief Secretary,
General Administration Dept.
Secretarlat Buildings,

Hyderabad,

2, Government of #ndra Prades?,
rep, by its Secretary,
General Administration Dept
Secretariat Buildings, yderabad.

3. Union Public Service Commission,
TEP, hy its Secretary,
New Delli,

4, Government of Indis
rep. by its Secretery,
Qepartment of Personnel,
Central Secretariat Buildings
New DelPi,

8, T. Jesudanam
Oy. Secretary to Government,
Revenue Department
8. P.Secretariat, Hyderabad, ++ Respondents,

Counsel for tile Applicant : Mr, P, Balakrisna Murthy

Counsel for tfle Respondents :.Nr. D.Panduranga Reddy, Spl.
Aot ond 9-- counsel for State of A.R,

Mr. C,V, MoPan Reddy for R-5,

CORAM:

——

THE Hon'BLE SPRI JusTicE V. NEELADRI RAG : VICE C'AIRMAN

TPE TONBLE S"RI R. RANGARAJAN : MEMBER (ADMN.)

1.

.ol



0.A.NO.246/91,

g

JUDGMENT Dets 14.6.94,

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri D.Panduranga Reddy, learned Special -

counsel for the lst and 2nd respondents,

2, This OA was filed praying for -declaration that
R_gulation 3 of the Indian Administrative Service {Appoi-
ntment by selection) Regulations, 1956 is illegal and
violative of Articles 14 and 16 of the Constitution of
India in not providing any machinery/procedure or gui-
dance to the State Government in selecting officers for
the purpose of selection by UPSC for IAS andf;trike

down the same/and also for declaration that the action
of the State Government in not providing any machinery,
method, procedure or guidelines to select officers for
the purpose of selection to IAS is illegal and unconsti;
tutional and for consequential declaration that the
action of the State Government in sending names of the
officers for the purpose of selection for the year 1991
is illegal, inoperative and for striking down the same
and also for declaration that the action of the respon-
dents 1 and 2 in not considering the applicant for the
purpose of appointment by selection to IAS is illegal
and improper and for simiter direction to the said
respondents to place the name of the applicant for
selection to IAS and also for dmxkaxakkmm direction to
the UPSC to interview the applicant when it meets at
Hyderabad on 15.3.1991 or any other date for the purpose
of selection to IAS or in the alternative for issual of
direction that one vacancy should be reserved till the
disposal of the CA, |
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i Copy tos-
' : 1. Government of Andhra Pradesh, rep.by its Chief Secretary,
| 5 General Administration Department, Secretariat Buildings,
Hyderabad. '

General Administration Department, Secretariat Buildings,

" . 2. Government of Andhra Pradesh, rep.by its Secretary,
! Hyderabado '

3. Secretary, Union Public Service Commission, New Delhi.

Central Secretariat Bulldings, New Delhi,

e o T -

S. dhe copy to Sri 7.v.Mthin Red
'ﬁgyﬂﬂ%f$g¥¢Jﬁ§§§gf€ﬁﬁi

- . e E S T ) [P T -
dy, Advocate TfF’LB—-‘-SJ—L‘—\;.O'q;“:?)-13?7:

—

4. Government of India, Secretary, Department of Personnel

Lyoooeror

- 6. Oné copy to Sri P.Bakakrishna Murthy,Advocate 1-1-725/A~
ﬂ . New Bakaram, Gandhi Nagar, Hyd-500 380.

7. One Copy to Mr.D,Panduranga Reddy, add1,0GsC,C,A,.T,Hyd.,
! 8, One copy to Library.

9, Spare,

kku.
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was not selected.

3. . It is stated that in purusnace of the interim
axRexs directions of this Bench as per the order dated
4,10,1991 in M,A,No,1181/91, the applicant was inter-

viewed for consideration for promotion to IAS; but he

L " ) B
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4, No one is present for the applicant even though
it is posted for dismissal, Probably in view of the

. A
non-selection of the applicant, he might not be evincedi

-

any interest.

-

5. In the circumstances, the CA is dismissed for

default, No costs.\\\

(R.RANGARAJAN) (V.NEELADRI RAO)

MEMBER (ADMN, ) VICE CHAIRMAN
DATED: 1l4th June, 1994,
Open court dictation, - 1
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IN THE CEWTRAL ADLIHNISTRATIVE TRZBUNAL

HYDERABAD BENCE 77T HYDERLBAD.

THE HON'BLE ¥R.JUSTICE V,NEELZDRT RA0
' - VICE CHAIRMAN

/ AND

THD N'BLE MR.A,.B.G RTE ¥ MEMBER(&)

AND . :

YL . T — — o

THZ NON'BLE MR.T.CHANDRASEIIZ R REDDY ’
MEM3ER(: UDL )

F&i\' D - B /

THE HOsi'BLE MR, RJRA NCARAIAN s MEMBER(Z)

.
Dated: ~1994, ° o :

URDEI‘.’/JUDGUILI\I

C.A.No, &Qé/ﬁ/ | ’

Ta‘. {7t E. ‘*—?ﬁ_—-

Adnitt d and Interlm Inrec+1ons
Issued)

Allowegd

Dismissed. ,
Dismissed as 7ithdraw
Dismissed for defa

RejectedQrdered.

No order as\ to costs.





